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Shri Hari Vishnu Kamath: [s it not
a fact that in the infamous case of
Walcott, which exposeq the Govern-
ment’s security bare to the public eye
in such a shamefaced manner, the
inquiry committee which went into
this disgraceful affair had made
some deflnite recommendations with
regard to security conditions at the
airports that were lacking at that
time; if so, have those recommenda-
tions been taken into consideration,
and with what effect so far?

Shri Hathi: As T said, the report of
the committee has not yet been re-
ceived,

Shri Hari Vishnu Kamath: Even of
that committee?

Shri Hathi This is a committee
which was set up as a result of the
Walcott incident. Perhaps he refers to
the committee of the Transport Minis-
try, but I am talking of the committee
of the Home Ministry.

Shri Hari Vishnu Kamath: That
Committee also made some recom-
mendations, I believe.

Finances of D.M.C. and NND.M.C.

+
668 J Shri Yashpa] Singh:
"\ Shri Rameshwar Tantia:

Will the Minister of Home Affairs
.be pleased to state:

(a) whether Government are con-
sidering a proposal to set up a high
power Commission to go into the
finances of the Delhi Municipal Cor-
poration and the New Delhi Munici-
pal Committee;

(b) if so, when the Committee is
likely to be set up, its composition
and terms of reference; and

(c) the date by which the Commis-
sion has been asked .to submit its
reports?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) to (¢). A copy of the
Government of India Notification No.
1/3/65-Delhi, dated the 28th March,

21 (ai) LSD—2.

CHAITRA 10, 1887 (SAKA)
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1965, setting up the Commission of in-
quiry is laid on the Table of the House.
[Placed in library, see No. LT-4107/

85].
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“Subject to the provisions of
articles 346 and 347 the Legisla-
ture of a State may by law adopt
any one or more of the languages
in use in the State or Hindi as the
language or languages to be used
for all or any of the official pur-
poses of that State:

Provided that, until the Legis-
lature of the State otherwise pro-
vides by law, the English langu-
age shall continue to be used for
those official purposes within the
State for which it was being used
immediately before the commence-
ment of this Constitution.”

If any law is requireq it is for the
purpose of continuance of the English.
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